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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE ELEVENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION Nos .10848 and 13605 ot 204

CONTEMPT CAS E No.578 OF 2022

WRIT PETITION NO : 10848 OF 2022

Between:

Kaki Rama Krishna, S/o. Naga Bhushanam, aged about 54 years, Deputy

Tahsildar, O/o. Special Deputy Collector (SDC), lAP, Land Acquisition,

Shamshabad, Rangareddy Collectorate, Hyderabad.

...PETITIONER

AND

1. The Andhra Pradesh Public Service Commission, Represented by its

Secretary, Gollapudi, Vijayawada, Krishna District.

2. State of Andhra Pradesh, Represented by its Principal secretary, General

Administration Department, Secretariat, Velagapudi, Amaravathi, Guntur

District.

3. State of Telangana, Represented by its Principal Secretary, General

Administration Department, Secretariat, Hyderabad

4. State of Telangana, represented by lts Principal Secretary, Revenue

Department, Secretariat, Hyderabad

5. The chief commissioner of Land Administration, state of Telangana,

Nampally, Hyderabad

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a writ, order or direction more in the nature of writ of Mandamus directing

and
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the respondents to continue the petitioner herein without disturbing him from the

present post and place of posting, in the State of Telangana, by setting aside the

impugned Memo No 1112077lSer.N2020, dated 4lBl2O21 issued by the 2nd

respondent and revised selection list dated 10-5-20'18 issued by the 1 st respondent

by declaring that the respondents are duty bound to implement the orders of the

Hon'ble Supreme Court of lndia dated 141712021 in Contempt Petition C. No. '1700 of

2017 and batch in Civil Appeal No 5099 of 2006 dated'18.2 2015in letterand spirit

in the case of the petitioner also in strict compliance of the law.

l.A. NO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the

respondents to retain and continue the petitioner in his present post of Deputy

Tahsildar in Zone vl without reference to the revised selection list prepared by the

A.P.P.S.C., dated 10-5-2018 pursuant to Notification No. 10/99 in so far as re-

allotting the petitioner to the post of Deputy Tahsildar in Zone ll (State of A.p) is

concerned and the consequential instructions issued by the 2nd respondent in

[/emo.No 111207715er N2020, dated 41812021 , pending disposal of the above Writ

Petition.

l.A. NO: 2 OF 2022

Between:

1. State of Telangana. represented
Department, Secretariat, Hyderabad

2. The Chief Commissioner of Land
Nampally, Hyderabad

by lts Principal Secretary. Revenue

Administration, State of Telangana,

...PETITIONERS
AND

1 Kaki Rama Krishna, Sio. Naga Bhushanam, aged about 54 years, Deputy
Tahsildar, O/o. Special Deputy Collector (SDC), lAp, Land Acquisition,
Shamshabad, Rangareddy Collectorate, Hyderabad.
The Andhra pradesh public, Service dommission, Represented by itSSecretary, Goltapudi, Vijayawada, Krjshna Diskict.

2

3

General
Guntur

State of Andhra pradesh;;;,*i#:T'iIJ:ffi'J;,:"dJ:Hfj,',,:l:,:;ffi 
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4 State of Telangana, Represented by its Principal Secretary, General

Administration Department, Secretariat, Hyderabad.

(Respondent Nos.2 to 4 are not necessary party to this petition)

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to vacate the

interim orders dt 02.03.2022 passed in lA.No. 1 of 2022 in W.P.NO. 10848 ot 2022

and dismiss the writ petition and dismiss the writ petition.

Counsel for the Petitioner: SRI P.NARASIMHA

Counsel forthe Respondent No.1: SRI MALLIKARJUNA RAO GUTHA,
SC FOR APPSC

Counsel for the Respondent No.2: SRI B,RAJESHWAR REDDY,
GP FOR THE STATE OF A.P.

Counsel forthe Respondent No.3: GP FOR GENERAL ADMN.

Counsel forthe Respondent No.4 & 5: GP FOR REVENUE

WRIT PETITION NO: 13605 OF 2022

Between:

Kaki Rama Krishna, S/o. Naga Bhushanam, aged about 54 years, Deputy
Tahsildar, O/o. Special Deputy Collector, Urban Land Ceiling, Rangareddy
District.

...PETITIONER
AND

'1 . The Andhra Pradesh Public Service Commission, represented by its

Secretary, Gollapudi, Vijayawada, Krishna District

2. State of Andhra Pradesh, represented by its Principal Secretary, General

Administration Department, Secretariat, Velagapudi, Amaravathi, Guntur
District.

3. State of Telangana, represented by its Principal Secretary, General

Administration Department, Secretariat, Hyderabad.

4. State of Telangana, represented by lts Principal Secretary, Revenue

Department, Secretariat, Hyderabad.

5. The Chief Commissioner of Land Administration, State of Telangana,
Nampally, Hyderabad.
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6. The Collector and District Magistrate, Rangareddy District, Hyderabad

...RESPONDENTS

Petition under Article 226 ol the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith. the High Court may be pleased

to issue a writ, order or direction more in the nature of writ of [Vlandamus declaring

the revised selection list prepared by the A.P.P.S.C., dated I 0-5-201 8 pursuant to

Notification No. 10/99 in so far as re-allotting the petitioner from the post of Deputy

Tahsildar in Zone Vl to the post of Deputy Tahsildar in Zone ll (State of Andhra

Pradesh) is concerned and the consequential instructions issued by the 1st

respondent in l\,4emo No.1112077lSer.Al2020, dated 4-B-2O21 to relieve the

candidates pursuant to selection list dated '10-5-2018 and CCLAs Procgs.No.

Ser.lll(1)/1 11412017, dated 28-2-2022 issued by the 5th respondent and the

connected orders issued by the 6th respondent vide Proc.No. A11553512021 , daled

2-3-2022 relieving the petitioner from his present post without any appointment

orders as being illegal, arbitrary, unjust, and violative of Articles 14, 16 and 21 of the

Constitution of lndia besides being contrary to the principle laid down by the Apex

Court and consequently hold that the petitioner is entitled to continue as Deputy

Tahsildar in Zone Vl in his present post with all consequential and attendant benefits.

l.A. NO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court rnay be pleased to suspend

the operation of the impugned Memo No.1112077lSer.N202O, dated 4-8-2021

issued by the 1st respondent and the consequential CCLAs Procgs. No.

Ser.lll(1)1111412017, daled 28-2-2022 issued by the 5th respondent and the

connected orders issued by the 6th respondent vide Proc.No. A11553512021 , daled

2-3-2022 and direct the respondents to retain and continue the petitioner as Deputy

Tahsildar in Zone Vl, pending disposal of the above Writ Petition.

l.A. NO: 2 OF 2022

Between:

1 The Andhra pradesh public. Service Commission,Secretary, Goilapudi, Vijayawada, Krishna O"ti"t 
"",",, represented by its
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AND

PetitionunderSection,l5lcPCprayingthatinthecircumstancesstatedinthe

affidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtoVacatethe

staygrantedon16-03-2022inlA.No.1of2022inWP.No.13605of2022andto
dismiss the writ petition, pending disposal of the writ petition'

2. State of Andhra Pradesh, represented by its Principal Secretary, General

Administration Department, Secretariat, Velagapudi, Amaravathi, Guntur

District.

3. State of Telangana, represented by its Principal Secretary' General

Administration Department, Secretariat, Hyderabad'

4. State of Telangana, represented by lts Principal Secretary' Revenue

Department, Secretariat, Hyderabad.

5. The Chief Commissioner of Land Administration' State of Telangana'

NampallY, HYderabad'

6. The Collector and District Magistrate, Rangareddy District' Hyderabad'

...PETITIONERS

Kaki Rama Krishna, s/o. Naga Bhushanam, aged about 54 years, Deputy

iafrsitOar, O/o. Special Depuiy Collector' Urban Land Ceiling' Rangareddy

District' 
...RESP.NDENT

Counsel for the Petitioner: SRI P.NARASIMHA

Counsel forthe Respondent No'1: SRI MALLIKARJUNA RAO GUTHA'
SC FOR APPSC

Counsel for the Respondent No'2: SRI B'RAJESHWAR REDDY'
GP FOR THE STATE OF A.P.

Counsel for the Respondent No'3: GP FOR GENERAL ADMN'

Counsel for the Respondent No'4 to 6: GP FOR REVENUE

CONT EMPT CASE NO: 578 oF 2022

PetitionunderSectionsl0tol2ofContemptofCourtsActlgTlprayingthatto

punish the respondents for willfully and deliberately failing to implement the order

dated 16t312022 in l.A.No.'1 oI 2022 in W'P'No'13605 of 2022'

Between:
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Kaki Rama Krishna, S/o. Naga Bhushanam, Aged about 54 years, Deputy Tahsildar,
O/o. Special Deputy Collector, Urban Land Ceiling, Rangareddy District.

...PETITIONER
AND

1. Sri Somesh Kumar, lAS, Principal Secretary to Government, Revenue
Department, State of Telangana, Secretariat, Hyderabad.

2. Sri Somesh Kumar, lAS, Chief Commissioner of Land i Administration (FAC),
State of Telangana, Nampally, Hyderabad.

3 Sri D,Amoy Kumar. lAS, Collector and District f\.4agistrate Rangareddy District,
Hyderabad

...CONTEMNORS

Counsel for the Petitioner: SRI P.NARASIMHA

Counsel for the Respondents: --

The Court made the following: COMMON ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIIIDDIN

WRIT PETITION Nos. 10848 and 13605 of 2022
and

CONTEMPT CASE No.578 of 2022

DATED :11.08.2026

WRIT PETITION No.l 0848 of 2022

Between:

Kaki Rama Krishna
,.. Petitioner

AND

The Andhra Pradesh Public Service Commission
and four others

... Respondents

WRITPETITI ON No.13605 of 2022

Between:

Kaki Rama Krishna
.., Petitioner

AND

The Andhra Pradesh Public Sewice Commission
and five others

... Respondents

CONTEMPT CASE No.578 of 2022

Between:

Kaki Rama Krishna
... Petitioner

AND

Sri Somesh Kumar, IAS,
Principal Secretary to Government,
Revenue Department, State of Telangana,
and two others

... Respondents
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I' P \os l0aa8 and 13605 oi 2022

C C.No 574 oi 2022

SD/. MOHD. ISMAIL
EPUTY REGISTRAR

COMMON ORDER:

Mr. P. Narasimha, leamed counsel appearing for petitioner

seeks permission of this Court to withdra'.r' the instant Writ

Petitions. Further, he does not want to press the instant Contempt

Case u'hich was preferred by the petitioner alleging non-

conrpliance o1-the interim order dated 16.03.2022 passed by the

Coordinate Bench of this Court, in Writ Petition No. 13605 of 2022

Accordingly, the instant Writ Petitions are dismissed as

withdrawn and the Contempt Case is dismissed as not pressed

There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand closed.

//TRUE COPY//

To,

I]SR
(}JP

ECTION OFFICER

Sri g6rns.6 Kumar, lAS, p
Department. State of Telangan
Srr Somesh Kumar, lAS, Chret
Sta:e of Telangana. Nampally.

rinctpal Secretary to Government. Revenuea, Secretariat, Hyderabad.

,Commissioner of Land / Administration (FAC).
Hyderabad.

' ;;#ff:J Kumar lAS, collector and District Masistrate Rangareddy District,

4. One CC to SRt p.NARAStt!,tHA, Advocate tOpUCl5. One cc to SRt I\,4ALL|KARJUNA RAO GUTHA, St ron Appsc topucj
' Iff":r::fifufr,to* REVENUE' Hish court ror the srate or reransana ar

7 Two CCs to cp FOF
reransa-nl ;;r;".;H ,35|f*t ADMN , Hish court for the stare of

8 Two CCs to SRI B.RA.
Htsh coudror rhe srate:5?1Y1T REDDY. cp F(

e rwo cD copies or reransana riiri#oiooi[ TllE STATE oF A.P.,

---\-
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HIGH COURT

DATED: 1110812026

COMMON ORDER

WP.Nos.10848 & 13605 of 2022, CG.No.57B of 2022

1HE Sr4 rC.(
(

o
o '01 stP 2025
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DISMISSING BOTH THE WRIT PETITIONS

AS WITHDRAWN &

DISMISSING THE CONTEMPT CASE

AS NOT PRESSED,

WITHOUT COSTS
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